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The designed capacity ot the pro. 
ject is 4950 ha. irrigation. 

(b) to (d). Intormation has been 
ca.lled lor from the Bihar Government 
and will be laid on the Table of the 
House on receipt. 

Cases of violation of Child Marrlaae 
Act and Dowry Act 

917. SHRI ARJUN SETHI: Will the 
Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state: 

(a) whether Government have COl-
lected the information regaraing the 
cases of violation of the Child Marri-
age Act and Dowry Act reported 
during the last three years, yedl..'-w.ise 
and state-wise; and 

(b) whether there is any pr0po;.;ul 
under the consideration of G0Vc.rn-
ment to stUdy the problem in depth 
in all its ramifications and introduce 
neCeSl-;ary amend men ts, if ilec:~sSal'y, 

in the Act and provide for st6ngcnt 
punishlnent for violation of these 
Acts? 

THE MINISTER Oli' LAW, JUSTICE 
AND COMPANY AFFAIRS (SIIRI P. 
SHIV SHANKER): (a) State Govern-
lnents arc in charge of the enforce-
ment of the Child Marriage Restraint 
Act 1929 and the Dowry Prohibition 
Act 1961 The information is being 
coll~cted ~nd will be laid on the Table 
of the House. 

(b) The Child Ma rriage Restraint 
Act, 1929, has already been amended 
in 1978 to raise the lninimum age of 
marriage from 15 to 13 years in the 
case of -females' and from 18 tc. 21 in. 
case of rnales and to make offences 
under the Act cognizable for tne limit-

ed purpose of investigation. Hence :r:o 
further amendments are under consi-
deration for the present. 

Proposals for amending the Dowry 
Prohibition Act, as to make the pro-
visi.ons thereof more stringent arc 
urider consideration. 

Proposal to ...... LimIt OIl ........... 
tioaa of Directors 1D COrporate· .... 

918. SHRIMATI GEETA Mm~HER
JEE: 

SHRI C. T. DANDAPANI: 

Will the Minister of LAW, JUSTIcm·· 
AND COMPANY AFFAIRS be pleased', 
to state: 

(a) whether it is a fact that Gov-· 
ernment proposes to raise the m.axi-
mUm permissible limit if the remU-
neration of Executive Directors of 
the companies in the corporate sec· 
tor; and 

(b) if so, the reaSOIlG thereof? 

MINISTER OF LAW, JUSTICE AND·· 
COMPANY AFFAIRS (SHRI P. SIIIV 
SHANKER): {a) and (b). There is' 
nO' proposal before Government to 
revise the existing guidelines govern-
ing the payment of remuneration to 
the managerial personnel of public" 
limited companies and private com-
panies which are subsidiaries of pub-
lic limited companies. 

Films purchased by Doordarshan 
Kendras 

919. SHR! ARJUN SETHI: Will the-
Minister of INFORMATION AND ' 
BROADCASTING be pleased to state: 

(a) what are the details regarding 
the films (length-wise) which were 
purchased by variollG Doordar~han 
Kendras from Private parties durIng 
the last three years; 

(b) whether Government have 
gi ven encouragement to the staff 
artists on the same subjects to ex-· 
hibit their films; and 

(c) if so, how much money 
been spent,. year-wise, fOr the 
chase of the films during last 
years? 

has 
pur-

three 

'rHE MINISTER OF INFORMATION 
AND BROADC.A.STING AND SUP-
PLY AND REHABILIT~TION (SHRI ~ 
,\I"ASANT SATHE): (a) to (c). The" 
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(c) expected additional production 

of food grains and oilseeda includina 
cotton in Burhanpur area? 

into.rmation is bema collected and win 
be laid on the Table of the House. 

AddiUoaaI Central Aid to West Ben-
.. a1 Govenunent tor RehabiUtation 01 

displaced persons 

920. SHRI AMAR ROy PRADHAN: 
Will the Minister of SUPPLY AND 
REHABILITATION be pleased to state: 

(a) whether it is a fact that the 
Government of West Bengal have 
sought additional aid for rehabilita-
tion of displaced persons of Bangla-
desh; and 

(d) if so, the details thereot? 

THE MINISTER OF INFORMATION 
AND BROADCASTING AND SUP-
PLY AND REHABILITATION (SHRI 
VASANT SATHE): (a) The schemes 
already sanctioned for the rehabil!-
tation of old migrants in West Bengal, 
are being implemented by the state 
Government with funds being provid-
ed by the Central Government. We 
are not aware of any additional aid 
sought for rehabilItation of displaced 
persons of Bangladesh. 

(b) Does not ar13~. 

lrrip.Uon of Cultivable Land in 
Burhaapur Tebsil of Nimad District, 

M.P. 

921. SHRI SHIV KUMAR SINGH: 
Will the Minister of ENERGY AND 
IRRIGATION AND COAL be plellsed 
to state: 

(a) the total area or cultivable 
land to be brought under irrigation 
in Burhanpur Tehsil of Nimad Dis-
trict in Madhya PradeSh as a result 
of Upper Tapti Project (Kharia 
Dam); 

(b) the time by which water is 
"expeck.:.ad to be made available from 
the proJect tor irrigation in the area; 
and 

THE MINISTER OF ENERGY AND 
IRRIGATION AND COAL (SHRI 
A. B. A. GHANI KHAN CHAU-
DRURY): (a) The Government of 
Madhya Pradesh have informed that 
the total cultivable command area in 
Burhanpur Tehsil of East Nimad Dis-
trll't by Upper Tapti Stage II Project 
is 54,932 hectares. The area pr< posed 
for lrrigation is about 47,000 hectares 
in that area. 

t b) The Upper Tapti Stag!;! 11 pro-
Ject IS a .l'ulnt scheme of Maharashtra 
and Madhya Pradesh. l"he project 
report is still under preparation with 
the hvo state Govcrnnlents In ab-
sence of the project report,· it is IJot 
posslble at thit., stage t,) indicate 1.he 
tlIne by WhICh the project work 
\\ \)u Ld be completed and water made 
(v3.ibb1(' for irngation in the area. 

(\_) The ·Governluent of Madhya 
Pi adesh haVe intimated that the addi-
tional production due to Upper Tapti 
Stage II in Burhanpur Tehsil is ex-
pected to be 4,19 000 tonne.~ of food-
gl~ains Including green manUre and 
12.200 tonnec; of oil sped.:; including 
cotton. 

MemorandUm from. the Da.n.daIalrMap 
Employees Association (N.G.) 

922. SHRI SAMAR MUKHERJEB: 
Will the Minister of SUPPLY AND 
:R.ID~ABILIT ATION be pleased to 
~tate: 

(a) whether Government have re-
cei ved any memorandum dated the 
15th Decem'ber 1979 from the 
Dandakaranya ~ploye~s Association 
(NG); 

(b) if so, the salient points of 
the memorandum; and 

(c) the reaction of Government 
thereto? 

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND 




